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CENTRAL ADMINISTRATIVE TRIBUNAL
CHENNAI BENCH

OA/310/01184/2018
Dated Wednesday the 5th day of September Two Thousand Eighteen

PRESENT

HON'BLE MR. P. MADHAVAN, Member (J)
&

HON'BLE MR. T. JACOB, Member (A)

R.Ranganathan,
No. 5, Meiyyur Post,
Venpakkam via,
Kanchipuram Dist,
Pin 603111. ….Applicant

By Advocate M/s. R. Malaichamy

Vs

1.Union of India,
   rep by the Assistant Director General (GDS),
   Ministry of Communications & IT,
   Department of Posts, (GDS Section),
   Dak Bhawan, Sansad Marg,
   New Delhi 110001.

2.The Chief Postmaster General,
   Tamil Nadu Circle,
   Anna Salai, Chennai 600002. ….Respondents

By Advocate Mr. M. Kishore Kumar
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ORAL ORDER

(Pronounced by Hon'ble Mr. P. Madhavan, Member(J))

Heard. The applicant has filed this OA seeking the following reliefs:

"1. To call for the records of the 1st respondent pertaining to his instructions
issued in No. 17-39/4/2012 - GDS dt. 14.01.2015 in so far as restricting the
preference to casual labourers and fixing cutoff date as 01.09.1993 and set aside
the same, consequent to, 
2. Direct  the  respondents  to  absorb  the  applicant  as  MTS  or  GDS  on
considering his long years of service and
3. To pass such further or other orders as this Hon'ble Tribunal may deem
fit and proper in the circumstances of the case."

2. It  is  submitted  that  the  applicant  has  submitted  a  representation  dt.

08.01.2018 to the 2nd respondent for absorption but the 2nd respondent has not

passed any order on that representation. It is submitted that the applicant would

be satisfied if the 2nd respondent is directed to pass a speaking order on the

representation. 

3. Mr. M. Kishore Kumar takes notice for the respondents.

4. Considering the limited prayer and without going into the merits of the

case, we deem it fit to direct the respondents to consider the representation of

the applicant at Annexure A17 dt. 08.01.2018 in accordance with law and pass a

reasoned and speaking order  within a period of three months from the date of

receipt of a copy of this order.

5. OA is disposed of at the admission stage.

      (T.Jacob)      (P. Madhavan)
   Member(A)          Member(J)

05.09.2018
SKSI


